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Energizing Lives « Since 1899

Grow!ng Legaciss

Head — Regulatory : 009 November |, 2024

The Secretary

Central Electricity Regulatory Commission
7" Floor, Tower B, World Trade Centre
Nauroji Nagar

New Delhi-110029

Sir,

Subject: Comments on the Draft Central Elcctricity Regulatory Commission
(Deviation Settlement Mechanism and Related Matters) (First Amendment)
Regulations, 2024 {“Draft DSM First Amendment™)

With reference to the notice Ref No. L-1/260/2021/CERC dated 02.10.2024, we are
submitting our suggestions / comments in Attachment on the Draft DSM First

Amendment Regulations for your kind consideration.

Assuring vou of our best attention.

Yours faithfully

Balaji Sivan
Head - Repulatory

Encl.

CESC Limited
CIM ¢ L3190TWRISTEPLCO31411 5 e-mail ; cesclimited@rpsa.in
Regd. Office : CESC House, Chowringhes Square, Kelkalz - 700 D0L, India
Tol ;9133 2225 G040 Fax : +91 33 2225 3495 Weab @ www.cesc.eodn




Comments on draft Central Electricity Regulatory

Commission {Deviation Settlement Mechanism and Relaled Matters) (First

General Comments:

Amendment) Regulations, 2024

l. The notification of Central Eleciricity Regulatory Commission (Deviation Settlement Mechanism
and Related Matters) (First Amendment) Regulations, 2024 (*Draft DSM Regulation First

Amendment 20247} in draft mode has been published on 02.10.2024 which has proposed

modification in definition of Awvailable Capacity, Coniract Rate, Reference Charge Rate and

treatment of devialion in infirm power.

Specific Comments vn the Draft DSM Regulation First Amendment 2024

|
8. |

Relerence
| Mo.

Draft Regulation

1 Regulation 3
(1) (2):
Normul Raute
of Charges for
Deviation

{(g) “Available Capacity' for generating
station based on wind or solar or hybrid
of wind solar resources, which are

regional entities, is the cumulative
capacity raling of wind turbines or solar
inverters that are capable of generating
power in a given time block and shall
be
| connectivity granted;

limited _to

the guoantum _ of

CESC's submission

» We agree with the proposed amendment.

= Available Capacity is used for computation

of deviation % (Dws %) for wind, solar and
wind-solar hybrid resources.

Dips %: 100 * [{Actual injection

Scheduled Generation)/ (Available

Capacity)]
There could where rated
capacity of wind, solar and wind-solar hybrid
resources arg higher than the connectivity
granted to such resources. however the
evacuation infrastructure are built keeping in
mind the comnectivity granted to such
projects, therefor it is imperative that
generation [tom such projects den’t go
bevond the connectivity granted.

be instances

Therefore, it follows that for computation of
Deviation % [or such renewahle resources,
the available capacity should be limited to
the quantum of connectivily granted.

It is further submitted that ¢ffect of change in |
definition of “Available Capacity” may also
be reflected in Note 2 (b) under Regulation
8(4).




Reference Draft Regulation CESC’s submission

Regulation 3 (j) ‘Contract rate’ means ... # We agree with the proposed amendment.

Gy = The definition of “Contract rate” and in the
(iii) in respect of a WS selfer or ¢ MSW |  exisling regulation does not cover the
seffer or such other entity as scenario where power 15 being sold under

applicable, selling power through open open access to a third party. hence inclusion
gccess to a third party or in case of | of such scenario was needed.

captive consumplion of a caplive
generating plant based on renewable
energy sources, the weighled average
ACP of the Integrated-Day Ahead
Markel  segmenls  of  all  Power
Exchanges for the respective time
block:

Regulation 3 | (v) ‘Reference Charge Rate’ or *“RR’ | » We agree with the proposed amendment.

(1) () s » The definition of “Reference Charge Rate™ in
the ¢xistng regulation does not cover the
scenario where power is being sold under
open access to a third party, hence inclusion

{iii) in_ respect of a general sefler
of such acenario was needed.

selling power through open access to a
third party _or in case ol caplive

consumption of a captive generating
plant based on resources other than
renewable energy sources, the weighted
average ACP of the Integrated-Day
Ahead Market segments of all the
Power Exchanges for the respective
time block;




S.

No.

Reference

Regulation 8
(8)

Draft Regulation

CESC’s submission

“(8) The charges for injection of infirm
power shall be zero;

Provided that if infirm power is
scheduled after a trial run as specified in
the Grid Code, the charges for deviation
over the scheduled infirm power shall
be as applicable for a general seller or
WS seller, as the case may he:

Provided further that when the susiem
frequency, §= 50.05Hz, the charees for

devintion of scheduled infirm power by
wity_of over injection by a peneral
sefler or WK seller, as the case may be,
shall be zero.

e We agree with the proposed amendment.

o |t is submitted that making the charges for
injection of infirm power zero will help in
grid securily and encourage adherence 1o
commissioning schedule.




